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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH , NEW DELHI 

Original Application no. 884/2022 

IN THE MATTER OF: 

Sanjeev Kumar ..PETITIONER 

VERSUS 

Uttar Pradesh Pollution Control board and Ors. 

...RESPONDENTSS 

Reply to the status report filed by joint committee of 
District_administration and Uttar Pradesh Pollutionn 
Control Board vwith respect to order dated 12.01.2023 

IT IS MOST RESPECTFULLY SHOWETH: 

1. That the instant matter was taken up by this Hon'ble Tribunal 

vide order dated 06.12.2022 and Hon'ble Tribunal pleased to 

pass order by which a joint committee was constituted .It 

consist of District Magistrate, Ghaziabad and the State 
Pollution Control Board with regards to Siddharth Vihar Yojna, 
a scheme of Awas Vikas Parishad , Ghaziabad .It has been 

directed to the joint committee to file the status report of 
issues raised like Sewage Treatment Plant, developing 

plantation and status of existing infrastructure in the area to 
carry treated sewage and solid waste collection etc. 

1ASdated o6 1-

K. BANDANA 
Delhi 

2. That this Hon'ble tribunal vide order dated 06.12.2022 directed 
specifically: 

Regd. No. 19718 
Date of Expiry 

o 26.02.2025 IND 
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.in our view before proceedings further let a factual report 

be obtained by this Tribunal for which purpose we constitute a 

joint committee"tomprising State PCB and District Magistrate 
,Ghaziabad within one month by e-mail at judicial-ngt@gov.in 
preferably in the form of searchable PDF/OCR Support PDF and 
not in the form of image PDF. The report besides covering 

issues raised like sewage treatment plant, developing 
plantation and other may also provide status of 
existing infrastructure in the area to carry treated 

sewage (sewerage) and solid waste collection and 
transportation systems for processing at identified 
sites.." 

That even after the specific directions 

Tribunal, joint committee has mislead this Hon'ble court and 
give the status report regarding the Environmental Clearancees 
CTO, CTE pertains to the Projects (Private Societies ) which 
are developed in the Siddharth Vihar Yojana ,It is germane to 

mention here that it is not the case of the applicant .It is 

submitted that applicant has raised the grievance with the 
Awas Vikas Parishad , Ghaziabad who has miserably failed to 

develop the STP's, Green Belt , the drainage system outside of 
the different projects which fall in the said Siddharth Vihar 
Yojana , due to which adverse impact has been caused to 

from this Hon'ble 

environment .The present matter is not related 

interconnected drainage system of societies. 
to 

3. It is submitted that by the directions of this Hon'ble Tribunal 
,The joint committee filed the status report on 11.01.2023.That 
the said status report is filed in a casual and cavalier manner 
,as misleading information has been filed by the Joint 
Committee .It is submitted that officials of the District 
Administration and State PCB had not exercise caution, care 
and diligence, that present status report stretched towards 
diluting the actual truth, without coming out as lies 

OTAR 
K. BANDANA 

Delhi 
Regd. No. i9718 

Dale of Expiry 
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4. It is submitted that Status report filed by the joint committee is 

vague and it does not mention whether unauthorised 
construction ,illegal encroachments on green belt exist or not 

It is pertinent to mention here that a 43 acre land reserved for 

public purposes on which Awas Vikas Parishad, Ghaziabad 

proposed a theme park but till today no work has started, the 

said park is lying vacant with no proper fencing and the said 

plot has now turned into a dumping yard. It is further 

submitted that some local people have encroached upon some 

part of the said plot .Despite recalling several times to the 

concerned authorities nothing has been done .True 

Photographs of the 43 acre land which have turned into 

dumping yard is hereby annexed as ANNEXURE R1 

5. That the status report of joint committee is incomplete in some 

important aspects, regarding to drainage and water logging 
situations in Siddharth Vihar Yojna. People living in the area 

suffers from drainage congestions because of unconstructed 

roads and pavements .It is submitted that every year in the 

monsoon season people living in the area witnessed serious 

water logging .It is further submitted that due to unconstructed 
drains and proper drainage system, due to the problem of 

water-logging, terrible situation and the risk of disease has 

arisen. It is pertinent to mention here it was proposed to install 

the state-of-art water harvesting system in the park ,despite 

recalling several times to the concerned authorities till today 
nothing has been processed in that direction .True Photographs 

of the undeveloped drains is hereby annexed as ANNEXURE 

R2 

6. That in status report there is no sign of existing infrastructure in 

the area to carry treated sewage ,as the ground reality is that 

it is not available .It is submitted that Awas Vikas Parishad 

Ghaziabad has not developed proper drainage system to carry 
treated sewage on account of which the treated sewage is lying 
on the roads and creating unhygienic conditions to the 

K. BANDANA 
Delhi 

Regd. No. 19718 
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residents of Siddharth Vihar Yojana. It is further submitted 

that there is violatlons in regards to dumping of waste in the 

open field which have been left for theme park . It is submitted 
that no specific site had been identified as a dumping ground in 

Siddharth Vihar Yojana but garbage continued to be dumped in 

the open filed which have been left for the theme park.That in 

the said status report one thing is completely devoid of merit 

that they are disposing off different types of waste through 
organic waste convertor.As different types of waste is beinhg 

dumped in the open field because waste generators i.e. 

(Project Proponents) are not segregating the waste as required 
nor are they storing the construction, demolition or 
horticulture waste. That people living in Siddharth Vihar 

Yojana generates tonnes of daily solid waste but is still to get a 
scientific solid-waste management plan .True newspaper 
cuttings which claims that Theme Park is proposed on 43 acre 
land is hereby annexed as ANNEXURE R3 

7. That the status report is completely misleading and 

misconceived as it has been filed with the factual report of 
different societies and factual status report with regard to STP 
roads pavements,encroachment over the green belt 
infrastructure to carry treated sewage is silent. Therefore it is 

the obligatory duty of the Was and Vikas Parishad, Ghaziabad 
to built the STP's, drainage network system etc in the 

Siddharth Vihar Yojana. It is pertinent to mention here that 
scheme launched in 2014 since then due to lack of 

administration nò work has been done as promised as a 
consequence of which people of the said area suffering from 
unavoidable situations. 

It has been categorically laid down that clean environment is 

fundamental right of citizens under Article 21 and it is for the 
local bodies as well as the State to ensure that public health is 

preserved by taking all possible steps.. Failure to do so would 
be disastrous for the healfh pfthe citizens and defeat the very 

K. BANDANA 
Delhi 
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purpose of regulatory regime 

environment 
manned to protect the 

Therefore it is humbly prayed a factual status report with 

regard the area of Siddharth Vihar Yojana be called and 

necessary action be taken. 

HARSH VARDHAN SINGH RAJAWAT, ADVOCATE 
C-613, NOIDA ONE BUILDING, SECTOR-62 

NOIDA-201301 
MOB. NO. 9079321362 

Harshvardhansinghrajawat182@gmail.com 
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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NE W DELHI 

IN 

IN ORIGINAL APPLICATION 884 OF 2022 

IN THE MATTER OF: 

Sanjeev Kumar ...PETITIONER 

VERSUS 

Uttar Pradesh Pollution Control boaro and Ors. 

..RESPONDENTS 

AFFIDAVIT CTA 
/K. BANDA, 

I, SANJEEV KUMAR,/aged about 49_S/eSHAT AUAAYHN 8TWGuAL, R/o 
Flat NO. 130, First Floor, Block D, Gaur Si.dhartam, Plot no. BS 01-01, 
Sector 8, Siddharth Vihar Yojana, Ghaziaad, Uttar Pradesh- 201012, 
do hereby solemnly affirm and declare as under: 

PRESENTLY AT DELHI 
1. That I am duly authorised on behalf of the applicant in the above 

case and well conservant with the facts, circumstances and 
record of the case and as such, I am Competent to swear thisS TAR 

K. BANDANA2tfidavit. 

Read. No. 2have gone through the accompan ing objection /Response to 
28 .02 

Da 02.2025/the status report and the same hs been read over to me in 
ernacular, and the same has beeii drafted on my instructions 

and say that the contents, facts, averments, and submission are 
true and correct to the best of my knowledge and beliefs. 

OF 



4. 

3. That the annexure ennexed with the accompanying application 
are true copies of their originals. 

4. That the contents, submission and averments of the 
accompanying objection /Response to the status report to the 
status report are repeated and reiterated herein and may be 
deemed to be incorporated herein nd shall be treated as part 
and parcel of the affidavit. 

DEPONENT 

TA. VERIFICATION: O 

ANAY k. BA 

NO7 

I, SANJEEV KUMAR, aged about 4_S/o SHAT WARAYAN SING H R/o 
Flat NO. 130, First Floor, Block D, Gaur Sic dhartam, Plot no. BS 01-01, 
Sector 8, Siddharth Vihar Yojana, Ghaziabad, Uttar Pradesh- 201012, 
do hereby solemnly affirm and declare that all the contents of my affidavit are true and correct to the best of my knowledge. 

Verified atV on N this day of January 2023 

25 JAN 203 
DEPONENT 

TAR 2 5 JAN 2023 
NOT 

K. BANDANA\ 
Delhi 

Repd. No. 19718 
Date/Of Expiry 

26.02.2025 

ATTESTED 

NOTARY PUBLIC, DELHI 
GOVT. OF INDIA 

i. C 

IDENT 
IDENTIFIED NTIFIED 

AO9 
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Proof of Service in the Matter 

of "Sanjeev Kumar V. Uttar 

Pradesh Pollution Control 

Board &Ors", O.A. 884-2022 
Add label 

Harsh Vardhan Sin... 1:47 PM 
to roghaziabad v 

Please find the updated scanned images of 
Response to the Factual Status Report filed by the 
Joint Committee of District Administration, 
Ghaziabad and Uttar Pradesh Pollution Control Board 
with respect to the order dated 12.01.2023 on behalf 
of Petitioner i.e. Sanjeev Kumar titled as SanjeevM 
Kumar V. Uttar Pradesh Pollution Control Board & Ors. 
0.A. No. 884/2022 

Note:- Please Ignore the previous Copy of service that 
was incomplete. 

Thank you 
Advocate Harsh Vardhan Singh Rajawat 
C-613, Noida One Building, Sector 62 Noida-201301 

Updated Re..B&Ors..pdf 
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